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ACT:

Land Ref orm Execution of perpetual patta and entries in the
subsequent Revenue Records--Recognition as Pattadar and
settlenent of assessnents by Deputy  Conmi ssioner Land
Ref orms-Ni star Oficer correcting records  and reopening
orders of the Deputy Conmi ssioner-Jurisdiction-The Madhya
Pradeah Abolition of Proprietary Rights (Estates, Mihals,
Al'i enated Lands) Act, 1950 (Madhya Pradesh 1-of 1951), ss. 3
(2), 4 (2), 13 (1), 15 (1), 40-The Central Provinces Land
Revenue Act, 1947 (C. P. Act Il of 1947) ss. 45 (1) (2) (4),
46, 47 (1) (2).

HEADNOTE:

Respondent No. 1 in both the appeals was the proprietor and
| anbardar of two Mouzas. He executed perpetual ~ pattas in
favour of the other respondents. Wth regard to one of the
Mouzas in the subsequent annual papers the Muza was
recorded as occupancy Tenancy Hol di ng of respondents 2 and 4
to 6. Simlar recordings were nade with regard to t he other
Mouza in the names of respondents 2 to 6. Thereafter the
Madhya Pradesh Abolition of Proprietary Rights (Estates,
Mahal s, Alienated Lands) Act, 1950, canme ‘into force and
under s. 3 of the Act the estate of respondent | was
notified. The Deputy Comm ssioner Land Reforns acting under
s. 40 of the Act recogni sed respondent as the pattadar’ and
settled the assessnment payable by himin respect ~of the
first of the Muzas. Subsequently the N star- Oficer
started proceedings for correction of old annual papers with
a view to reopen the earlier order made under s. 40.
Respondent No. 1 raised an objection that he had no
jurisdiction to do so which objection was rejected. The
appeal filed by the respondent before the Revenue Board was
also rejected. Wth regard to the other Mouza the Nistar
O ficer made an order that the transfers nade by respondent
I  was bogus and that the |landlord was not cultivating the
| and. The respondents then filed wit petitions in the High
Court against the said two orders of the N star Oficer
The Hi gh Court held that the Nistar Oficer had no power
ei ther under s. 15 (3) of the Act or under s. 47 (1)
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of the Central Provinces Land Revenue Act, 1917. The
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present appeals are by way of special |eave.

It was contended before this Court that (1) under s. 47 (1)
of the Land Revenue Act the Nistar Oficer bad jurisdiction
to correct entries made for earlier years in a subsequent
year on the ground of mstake and (2) the said officer has
also jurisdiction to review under s. 15 (3) of the Act the
order made by hi munder s. 40 thereof.

Hel d, that neither s. 13 nor s. 15 (3) has any relevance in
the context of an order nade by the Deputy Conmi ssioner
under s. 40 thereof.

Section 47 (1) of the Central Provinces Land Revenue Act
does not cover a case of correction of the entries on the
ground of m stake.

Mangl oo v. Board of Revenue, 1. L. R 1954 Nag. 143,
approved.

Ni star Oficer has no jurisdiction to correct the entries
with a viewto reopen the matter already closed under s. 40
of the Act.

JUDGVENT:
ClVIL APPELLATE JURI SDICTION : Civil Appeals Nos. 370 and
371 of 1960.
Appeal s by special |eave fromthe judgnent and order dated
March 8, 1956, of the forner High Court of " judicature at
Nagpur (now High Court of Madhya Pradesh at* jabalpur) in
Msc. Wit Petitions Nos. 22 and 274 of 1955.

B. Sen and |I.. N. Shroff, for the appellants.

G B. Pai, J. B. Dadachanji, Ravinder Narain and O.
C. Mathur, for respondents Nos. 2 to 6.
1963. January 30. The judgnent of the Court was delivered
by
SUBBA RAQ, J.-These two appeal s by special |eave are filed
agai nst the common judgnent of a
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Ful | Bench of the H gh Court of judicature at Nagpur in wit
petitions Nos. 92 of 1955 and 274 of 1956 filed by
respondents 1, 3 to 6 herein in the said court.
The facts in Appeal No. 370 of 1960 nay be stated first.
Respondent 1, Seth Bal ki shan Nat hani, was the proprietor and
| anbardar of Mouza Sonpairi in Tahsil and District Raipur
On January 14, 1947. he executed perpetual pattas in favour
of his wife, Vashodabai, since deceased, and respondents 4,
5 and 6 in respect of khudkasht and grass-|ands of Muzz
Sonpairi. In Tabdili jamabandi of the year 1946-47 the said
| ands were recorded as the Cccupancy Tenancy Hol dings of the
said respondents 4 to 6 and respondent 2, Govindlal Nathani
the legal representative of Vashodabai. The sane entry was
found in the janabandis of the subsequent years The WMadhya
Pradesh Abolition of Proprietary Right,, (Estates,  Mhals,
Alienated Lands) Act, 1956 (1 of 1951), hereinafter  called
the Act, came into force on January 22, 1951. Thereafter,
in due course the estate of the said proprietor was duly
notified under s. 3 of the Act. On March 25, 1952, the
Deputy Comm ssioner, Laid Reforns, acting under S. 40 of the
Act, recognized the said Bal ki shan Nathani as the pattadar
and settled the assessment payable by him in respect of
Khasra Nos. 28912 and 366/7 of Muza Sonpairi. No appeal
was preferred against that order. Thereafter, appellant 2,
the Nistar Oficer cum Additional Deputy Conmi ssi oner
Rai pur, started proceedi ngs agai nst the respondent for the
correction of old annual papers in MuzSonpairi. with a view
to reopen the earlier order made under s. 40 of the Act, as
the wearlier order was passed on the basis of the entries
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f ound in Tabdil® jamabandi of the year 1946-47 and
subsequent year,, Respondent 1, Seth Bal kishan Nat hani
rai sed a. objection that appellant 2 had no jurisdiction to
initiate the proceedings. Appellant 2 overruled the
796
obj ection and made the foll owi ng order
"On the next hearing, 5, wtnesses may be
produced for proving cultivation. The nanes
of the purchasers, to whomthe | ands have been
sold, be obtained fromthe Patwari, and a
noti ce be served on themthat they should file
their statements as well as should bring the
sal e-deeds ‘along with them Hearing fixed for
date 4-8-1954. The non-applicants may file
ot her evidence, which they wish to file."
it will be seen fromthe 'said order that the second
Appel ant purported to make an inquiry in regard to he
factum of cultivation as well as the validity of he sale-
deeds whereunder respondent 1 created interests in the other
respondent s Respondent | preferred an appeal from that
order to the Board of Revenue, Madhya Pradesh, but the sane
was Di smissed on the ground that it was premature. hereupon
the respondents filed the wit petition No. 22 of 1955 in
the H gh Court of Madhya pradesh.
Cvil Appeal No. 371 of 1960 relates to patti To. 1 of Mouza
Kachna in Tahsil and District kaipur. Respondent | was the
Proprietor and anbardar of the said Mouza. On February 19,
1948, the said Seth Bal ki shan Nathani executed perpetua
pattas in respect of the said |ands in favour of the same
respondents as in the other appeal. |n he annual papers the
said |ands were recorded as the Qccupancy Tenancy - Hol di ngs
of respondents 2 to 6. on Decenber 8, 1954, appellant 2 made
an inspection of the said | ands and nmade the follow ng order
on Decenber 9, 1954:
" X X X X X X
I ml5
2. There were found to be obvious m stakes in GCovernment
document s- Khasr a, Janabandi and Tabdil at. M st akes
797
di scharged (discovered) by ne in Patwari papers have been
corrected.
3. Ex-proprietors (1) Bal ki shan Nat hani and ot hers and (2)
Nar ayanrao made absolutely bogus transfers in favour of
their famly nenbers, nanely,
(i). (a) Kam abai, (b) Pana Bai,
(c) Yashoda bai, (d) Chhote Bai of Nathani famly.
(ii)Kama Bai Chitnavis, wife of Narayanrao, ex-proprietor.
Patwari entered names wi thout cultivation and  agricultura
possessi on agai nst Land Record Manual, Vol une 1.
4, M stakes found in patwari records have been corrected
by me after spot inspection. These papers be now filed."
It will be seen fromthe said order that the second
appel l ant found that the transfers nmade by respondent | in
favour of the other respondents were bogus and that he also
corrected the entries in the annual papers to the effect
that the landlord was not cultivating the |ands as recorded
in the earlier papers. The respondents filed wit petition
No. 274 of 1955 in the Hi gh Court to quash the said order
A Full Bench of the H gh Court held that neither s. 15 (3)
of the Act nor s. 47 (1) of the Central Provinces Land
Revenue Act, 1917 (C. P. Act No. Il of 1917), hereinafter
call ed the Land Revenue Act, conferred a power-on the Nistar
officer to revieworders already made in respect of the
factum of cultivation or the occupancy rights recognized
under the relevant provisions of the said Acts. In the
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the two wit petitions quashing the proceedings started by
the N star officer in the case of Mwuza Sonpairi and the
order dated Decenber 9, 1954, passed by himin the case of
Mouza Kachna and prohibiting him from taking further
proceedi ngs which nay affect the occupancy tenancy rights of
the petitioners in the lands in dispute. Hence the two
appeal s.

M. Sen, |earned counsel for the appellants, raised before
us the following two points : (1) Under s. 47 (1) of the
Land Revenue Act the Nistar officer has jurisdiction to
correct entries nmade for earlier years in a subsequent vyear
on the ground of mstake ; and (2) the said officer has al so
jurisdiction to review under s. 15 (3) of the Act the order
made by hi munder s. 40 thereof.

M. Pai, |earned counsel for the respondents, argued at the
out set that the appeals have abated for two reasons, nanely,
(1) the 'second petitioner died after the argunents were
heard by the H gh Court -and before the judgment was
delivered and the petition filed by the appellants to set
asi de abaterment was di sm ssed, and (2) the second respondent
in the appeals diedon March 7, 1956 and the application
filed on June 28, 1957, to set aside the abatenent and to
bring his legal representatives on record was out of tine.
On the nerits, he sought to sustain the judgnment of the High
Court for the reasons nentioned therein.

As we are inclined to agree with the view expressed by the
H gh Court on the two questions raised by the |earned
counsel for the appellants, we do not propose to consider
the prelimnary objection raised by the | earned counsel for
the respondents.

The two questions raised in this case are in . a way
interrelated and the answer to them depends

799
upon the construction of the rel evant sections of the Act
and the- Land Revenue Act. |t would be convenient to read

the rel evant provisions.

The Madhya Pradesh Abolition of Proprietary
Ri ghts, (Estates, Mahals, Alienated Lands)
Act, 1950 (Act 1 of 1951).

Secti on 3. (2) After the issue of a
notification wunder subsection (1), no  right
shal | be acquired in or over land to whichthe
sai d notification rel ates, except by
succession or under a grant or contract in
witing made or entered into by or on behalf
of the State : and no fresh clearings. for
cultivation or for any other purpose shall be
nmade in such land except in accordance’ with
such rules as nay be nmade by the State
Government in this behalf.

Section 4. (2) Notw thstandi ng anything  con-
tained in sub-section (1), the proprietor
shal |l continue to retain the possession of his
honmest ead, honmefarmland, and in the Centra
Provi nces al so of |and brought under cultiva-
tion by himafter the agricultural year 1948-
49 but before the date of vesting.

Section 13. (1) On receipt of the statenment of
claim or if no such claimis received wthin
t he prescri bed period, t he Conpensati on
Oficer shall, after making such enquiry as he
thinks fit and giving an opportunity to the
claimant to be heard, decide the amunt of
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conpensation due to the claimant and record in
a statenment in the prescribed form t he
details of the land which shall vest in the
State CGovernnent after its acquisition in lieu
of the payment of such compensation and such
other details as may be prescri bed.
800
Section 15. (1) Any person aggrieved by the
decision given or the record nade under
section 13 by the Conpensation O ficer nay
appeal to t he Deput y
Conmissioner...............

X X X X X X
(3) The Conmpensation O ficer, the Deputy
Comm ssioner or the Settlenent Conmi ssioner
may, either~—on his own notion or on the
application filed within the prescribed period
by~ any party interested, review an order
passed by hinself —or his predecessors in
office and pass such order in ref erence
thereto as he thinks fit.

X X X X X X
Secti on 40. (as amended on Cctober 22,
1951).
(1) Any |land not included in hone-farm but
brought’ under cultivation by  the proprietor
after the agricultural year 1948-49 shall be
held by himin the rights of an occupancy
t enant.
(2) Any per son becom ng an occupancy tenant
under rule | shall be a tenant of the State.
(3) The Deputy Comm ssioner shall determn ne
the rent on the land and it shall be' payable
from the date of  the  vesting of t he
proprietary rights:
Section 84. Except where the provision of this
Act provide otherw se, fromevery decision or
order of a Revenue Oficer under thi's Act or
the rul es made thereunder, an appeal shall lie
as if such decision or order has been passed

by such officer under the Central Province
Land Revenue Act, 1917, or the Berar Land
Revenue Code, 1928, as the case mmy be.

The Central Provinces Land Revenue Act, 1917.
Section 45. (1) A record-of-rights for each
mahal or estate shall be prepared or revised,
as the case may be, by the Settlenent Oficer
at settlenment and, for such mahal s or estates
as the Provincial Government may direct, by a
Revenue O ficer enpowered by the Provincia
CGovernment in that behalf during the currency
of a settlenent..

(2) The record-of-rights of a mahal shall
consi st of the foll owi ng docunents

(a) Khewat or st at enent of per sons
possessing proprietary rights in the nahal
including inferior proprietors or |essees or
nort gagees in possession, specifying t he
nature and extent of the interest of each

(b) Khasra or field-book, in which shall be
entered the nanes of all persons cultivating
or occupying land, the right in which it is
hel d, and the rent, if any payabl e;

(c) jamabandi or list of persons cultivating
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or occupying land in the village

X X X X X

(4) The docunents specified in sub-section
(2) shall be prepared in 'Such formand shal
contain such additional particulars as may be
prescri bed by rul es made under section 227.
802

Section 46. On the application of any person
interested therein or of his own notion, the
Deputy Comm ssioner may, without prejudice to
ot her provisions of this Act, nodify any entry
in the record-of-rights on one or nore of the
foll owi ng grounds : -

(a) that 'all persons interested in such
entry wish to have it nodified; or

(b) that by a decree in a civil suit it has
been decl ared to be erroneous; or

(c) t hat, being founded on a decree or order
of a Gvil Court or on the order of a Revenue

O ficer, it is not, in accordance w th such
decree or order; or
X X X X X X

Section47. (1) The Deputy - Conmi ssioner shal
cause to be prepared, in accordance with rules
made under section 227, for each Maha
annual I'y or at such longer intervals as may be
prescri bed, an anmended set of - the docunents
nmentioned in section 45, sub-section (2),
clauses (b), (c) and (d), and the docunents so
prepared shall be called the "'annual papers".
(2) The Deputy Conmm ssi oner shal l cause to be
recorded.- in accordance with rul es nade under
section 227, all’ charges that have taken | ace
in respect of, and all transactions that have
affected, any of the proprietary rights and
interests in any | and.
X X X X X X X

The schene of the Act so far as it is relevant to the
present enquiry may be summari zed thus: On the

803
i ssue

of a notification by the State Government under s. 3

of the Act in respect of an estate, all proprietary rights
in such estate vest in the State. The Conpensation Oficer

on a claimmade by the proprietor, after naking the enquiry
prescribed under the- said Act, decides  the  amunt of
conpensation due to himand the details of the land that

vest s
propri

inthe State. But the Act saves sone interests in the
etor fromits total operation : one of such is |ands

in the Central Provinces brought under cultivation by the

propri

etor after the agricultural year 1948-49, but  before

the date of the vesting (see s. 4 (2) of the Act)

Under

s. 40 (1) of the Act, such a land shall be héld by him

in the rights of an occupancy tenant; wunder sub-s. (2)
thereof he becones a tenant of the State; and under sub-s.
(3) the Deputy Conmm ssioner shall determ ne the rent on the
land and it shall be payable fromthe date of the vesting of
the proprietary rights. Section 84 confers a right of

appea

on an aggrieved party against the order of the Deputy

Conmi ssioner to the prescribed authority. There is no
provi si on in the Act which aut hori zes the Deput y
Conmi ssioner to review an order made by hi munder. the said
sub-section and, therefore, an order made by him subject to

appea
or der
guest i

, becones final. It is, therefore, manifest that the
made by the Deputy Conmi ssioner in respect of lands in
on determining the rent on the basis that t he
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proprietor was an occupancy tenant had becone final. |If so,
the Nistar Oficer, i. e., the second appellant, had no
jurisdiction to initiate proceedi ngs for reopening the order
made in respect of Muza Sonpairi or in making the order
reviewing the earlier order made by himin respect of Muza
Kachna, for the said, orders had becone final and there is
no provision wunder the Act for reviewing them But the
| earned counsel for the appellants contends that s. 1 5 (3)
of the Act confers such a power. Under s. 15.(3) of the
Act, the

804

authority concerned can review an order made by hi munder s.
13 of the Act. Section 13 of the Act deals with "an order
nmade by the Compensation Oficer deciding the amount of
conpensation due to <the claimant and recording in a
statement in the prescribed formthe details of the |and
whi ch shall vest in the State. ~Neither s. 13 nor s. 15 (3)
has any relevance in the context of an order nmade by the
Deputy Comm ssi onerunder s. 40 of the Act.

This conclusion would be sufficient. to dispose of the
appeal s. But, as an argunent was made on the construction
of s. 47 (1) of the Land Revenue Act and as the gane was
consi dered by the Hi gh Court, we shall also deal with it.
The argument based upon the said provision is relevant nore
to the nature of the evidence available to the Deputy
Comm ssioner to cone to a decision under s. 40 of the Act
than to the validity or the finality of the order made by
hi m t hereunder. The question that a Deputy Commi ssioner has
to decide by necessary inplication under s. 40 of the Act is
whether the proprietor has cultivated the l'and after the
agricultural year 1948-49 and before the vesting of the
estate in the State. One of the nobst inportant pieces of
evidence that will be available to himis the annual ' papers
prepared under s. 47 of the Land Revenue Act. It 'i's not
di sputed that in the annual papers prepared earlier it was
shown that the proprietor was cultivating the lands in
guestion after 1948-49. But it is said that under s. 47
(1), the Deputy Commi ssioner can correct the said'entry in
the vyear 1952 and 1954 as he purports to do, soas to nmke
the entry to the effect that between 1949 and the .date of
the investigation the proprietor was not in cultivation of
the land. This argunent, if we may say so, isS contrary to
the scope and tenor of the rel evant provisions of the Land
Revenue Act and the rul es nmade thereunder. Under ss. 45, 46
and 47 the

805
Provi si ons whereof we have extracted earlier, the  procedure
prescribed is as follows : A record of rights shall consist

of Khewat, Khasra, jammbandi and other papers; and they arc
prepared in the manner prescribed by the rul es nade under s.
227. On the application of any person interested therein or
of his own notion, the Deputy Conmi ssioner may nodify. any
entry in the record-of-rights on specified grounds, nanely,
that all persons interested in such entry wish to have it
nodified, that by a decree in acivil,suit it has been
decl ared to be erroneous, that, being founded on a decree or
order of a civil court or on the order of a Revenue Oficer,
it is not in accordance with such’ decree or order, and that
bei ng so founded, such decree or order has subsequently been
varied on appeal, revision or review. It will be seen that
a mstake in a Khasra or jamabandi of an earlier year in
regard to the factumof cultivation by a particular person
is not a ground for nodification under s. 46 of the Land
Revenue Act. Section 47 enpowers the Deputy Conmi ssioner to
cause to be prepared annually or at such |onger intervals as
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may be prescribed, an anended set of the docunents mnentioned
incls. (b), (c) and (d) of sub-s. (2) of s. 45 of the Land
Revenue Act, and the docunents so prepared shall be called

the "annual papers". The rules nmade under s. 227 of the
Land Revenue Act are found in Ch. 11 of the Centra
Provi nces Land Records Manual, Vol.l, pp. 13-16. The rules

relevant to the preparation of Khasra and jamabandi direct
the Patwari to record such changes annually as he finds to
have taken place after |ocal enquiry and actual inspection
It is, therefore clear that a record of-rights consists of
Khewat, Khasra, janmabandi etc. and till it is revised again
it will hold the field. The entries therein can be nodified
only for the grounds nentioned in s. 46 of the Land Revenue
Act . The Provisions of s. 47, if contrasted with those of
s. 46, make it clear that the said section intends to bring
806
the said docunents up-to-date by recording the subsequent
changes based on supervening events. The scope of the
annual | papers is only to record the existing facts on the
basi s of 'spot inspection at the beginning of a fasli and to
record changes occurring during the course of the year after
the year is closed. It is not the province of the annua
papers to investigate and decide on the correctness of
otherwise of the entries made in the earlier annual papers
as on the date they were nade.
The said section cane under judicial scrutiny of a D vision
Bench of the Nagpur High Court in "Mangloo v. Board of
Revenue (1). The facts in that case were that on the death
of one Gaindoo who was a tenant of mouzu Mtia, on an
application made by his nephew and his wi dow, their nanmes
were entered in the annual papers as joint tenants of the
| and by the Assistant Superintendent of Land Records; there-
after, the wdow applied to the Superintendent of Land
Records for striking off the petitioner’s nanme from the
annual papers and her application was allowed ; in appeal
the Additional Deputy Conmi ssioner declined to interfere on
the ground that the initial (order of the Assi st ant
Superi ntendent of Land Records was passed by him in his
executive capacity and as such the Superintendent of Land
Records was competent to nodify it . in_his —own executive
capacity; the second appeal , preferred to the Board of
Revenue was sumarily rejected; and it was contended before
the H gh Court that the decision of the Board of Revenue
contravened the provisions of s. 47(1), read wth s.
33(2)(c) of the Central Provinces Land Revenue ~Act, 1917.
In that context, the learned judges of the Hi gh Court
consi dered the scope of S. 47(1) of the Land Revenue Act and
the rules nade under s. 227 of the said Act, ‘and observed
t hus :

" As we read section 47(1) of the Act and the

rules governing it, we are of opinion that

t hese
(1) I.L.R 1954 Nag. 143, 146.
807
provisions deal only with the preparation  of
t he annual papers and not with their

correction if the entries are found to be
erroneous. They are only enabling provisions
which inport no restriction on the power of
the Revenue Oficers to correct the m stakes
or renpove any irregularities, commtted in the
preparation of the annual papers. Neither the
annual papers nor the corrected entries affect
any questions of title or vested interest, of
any party. The power of the. Revenue
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Oficers in this regard, is analogous to the
untranmmel l ed right of a person to correct his
private docunents, which cannot be questioned
in a Court of law by any one whose right or
interest is not affected thereby."
The | earned counsel contends that the said passage conprises
conflicting ideas inconsistent with each other-the first
part of it denying a right to correct the entries and the
second part permtting such corrections. W cannot accept
this interpretation of the passage. The |earned judges were
dealing with two aspects of the question: one is the scope
of the preparation of the annual papers and the other is
whet her correction of 'nmistakes therein give a cause of
action to the person aggrieved. The first they answered by
stating that s. 47(1) of the Land Revenue Act and the rules
made under the said Act deal only with the preparation of
the annual papers and not with their corrections if the
entries” are found to be erroneous and the other with the
right of a party affected by the correction of the m stakes
therein. ' The observations nmade in regard to the scope of s.
47(1) are made clear by the discussion found earlier in the
judgrment at p. 145. After adverting to the provisions of s.
47 and the rules made under the Act governing t he
preparation of annual papers, |earned judges observed
"This would nornally be done.in the beginning
808
of the agricultural year which, under s. 2(1)
of the Act, commences’ on the first day of
June. No changes  in the entries are
cont enpl at ed during the course of the
agricultural year and the changes taking place
during that period are obviously to be
recorded after the yearis closed. The action
taken by the Superintendent of Land @ Records
and ratified by the Addi ti onal Deput y
Conmi ssioner has, therefore, no reference to
the preparation of the annual papers under s.
47(1 ) of the Act and we are not shown any
ot her provision of |aw which governs it."
The Division Bench held that there was no provision for
correcting the wong entries made in the annual papers, for
their scope is very limted. This view was followed by the
Ful | Bench of the H gh Court in their judgnent which is now
under appeal . The Full Bench confirmed the view of the
Di vi sion Bench in the follow ng words :
EP Section 47(1) of the Centra
Provi nces Land Revenue Act cont enpl at es
entering only such changes in (the annua
papers as take place during the course of  the
agricultural vyear. That section, therefore,
does not cover a case of correction- of the
entries on the ground of m stake."
W entirely agree with this view,. It follows that the
Nistar Oficer has no jurisdiction to correct the said
entries with a viewto reopen the matter already closed
under s. 40 of the Act. W, therefore, agree with the
conclusion arrived at by the Hi gh Court.
In the result, the appeals fail and are disnmissed wth
costs. One set of hearing fees.
Appeal s di sm ssed.
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